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1 Preamble 

Hon’ble NGT, Principal Bench, New Delhi has taken Suo moto case based on the “News 
item published in “The Hindu” dated 26.04.2022 titled “Flow of industrial effluents into 
Phalguni river results in fish kill”. While issuing an Order vide order dated 29.04.2022, 
Hon’ble NGT has constituted a committee comprising of MOEF & CC and CPCB 
Bengaluru, State PCB, Director, Fisheries, Karnataka and District Magistrate, 
Dakshina Kannada District. The State PCB will be the nodal agency for coordination 
and compliance. Hon’ble NGT has directed the committee to undertake field survey 
to ascertain the causes of the incident and suggest remedial measures.  
 
In compliance to the Hon’ble NGT order dated 26-04-2022, MOEF&CC and CPCB 
Bengaluru, State PCB, the Director, Fisheries, Karnataka and District Magistrate, 
Dakshina Kannada District. The State PCB will be the nodal agency for coordination 
and compliance. In compliance to Hon’ble NGT order dated 29-04-2022, the 
committee submitted the report on 11.10.2022 to Hon’ble NGT and same was considered 
during the hearing on 21-11-2022. The NGT Order dated 29.04.2022 is attached as 
Annexure-1. 
 

2 Composition of the committee 

In compliance to the Hon’ble NGT order, committee comprising of following members 
was constituted: 

Sl. No Name & Designation Details 

1 The District Magistrate, Dakshina Kannada District Chairman 

2 Senior Officer/Scientist, Regional Office,  
Ministry of Environment, Forest & Climate Change, South 
Zone Office, E-3/240, Kendriya Sadan, 4th Floor, E & F Wings 
17th Main Road, 2nd Block, Koramangala, Bengaluru -560 
034 

Member 

3 The Regional Director, Central Pollution Control Board, 
Nisarga Bhavan, Basaveshwara Nagar, Bengaluru-560010 

Member 

4 The Director, Department of Fisheries, Karnataka Member 

5 The Zonal Senior Environmental Officer, 
Karnataka State Pollution Control Board, Mangaluru 

Member 

6  Environmental Officer, KSPCB, Mangaluru  Member 
Convenor 

 

3     Submission of Joint Committee report, dated 11.10.2022; 
 

In pursuance to the above, the joint committee has submitted its report on 
11.10.2022, after carrying out visit to the site, collecting water samples and 
obtaining analysis report of the water samples, concluding that pollution of 
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water is being caused by the discharge of industrial effluent and sewage 
from the City Municipal Corporation. 
 
 
4      Hon’ble NGT Orders dated 21-11-2022 

After submissions of report by the committee, the Hon’ble NGT vide order dated 
21.11.2022 has directed as follows: 
 
“Thus, there is immediate need for remedial action for protection of environment. The joint 
Committee already constituted, with addition of nominee of NCSCM and NIO, Goa, may 
prepare an action plan in light of its report and above observations within one month. It 
will be at liberty to co-opt any other Expert/Institution and interact with the stake 
holders. The action plan may include immediate stopping of sources of pollution and fixing 
accountability of the industries, Mangalore Municipal Corporation and KIADB for past 
violations. The action plan may be executed within one month thereafter. 
 
An action taken report may specify the gap in sewage generation in the catchment and its 
treatment, latest compliance status by the violators and remedial measures taken, if any, 
as on 31.01.2023. The report may be filed before this Tribunal by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF and not in the 
form of Image PDF on or before 15.02.2023. A copy of the action taken report may be 
placed on the website of the State PCB with intimation to the violators by email that, if 
they wish to respond to the report before this Tribunal, they may do so within two weeks 
there after by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR 
Support PDF.” 
 

Copy of the Hon’ble NGT order dated: 21.11.2022 is placed as Annexure-2. 

 

5    Scope of the Present Committee:  

The committee constituted by the Hon’ble NGT vide order dated 21.11.2022 is vested 
with the following scope: 
 

• To prepare an action plan including remedial measures for the protection of 
environment. 

• Action plan to include immediate stopping of sources of pollution and fixing 
accountability of the industries, Mangalore Municipal Corporation. 

• An action taken report may specify the gap in sewage generation in 
the catchment and its treatment, latest compliance status by the violators and 
remedial measures taken, if any, as on 31.01.2023 

 

6    Meeting of the Committee:  

The committee convened a meeting through online on 16.12.2022 and devised an action 
plan to comply with the Hon’ble NGT order.  
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7    Action plan w.r.t addressing the sewage Management issues 

The joint committee in its report dated 11.10.2022 submitted to Hon’ble 
NGT had observed that, the entry of domestic sewage all along 
the river is discharged through Storm Water Drains drom Mangaluru City 
Corporation area,  Baikampady Industrial area and MSEZ RR Colony, Angaragundy 
and Kudumburu village , Bajpe Town Panchayat and Jokatte Village Panchayat. This 
needs to be urgent attention by the concerned ULBs and Panchayat. The 
committee first ascertained the gap in sewage generation and treatment 
capacity. The current status is as follows: 
 

SL
.N
o 

Area 
covere
d under 
Action 
plan 

Quantity 
of 
Estimated 
Sewage 
generatio
n 

Quanti
ty of 
Sewag
e 
treate
d  

Trea
tmen
t gap 

Capacity 
of 
existing 
treatmen
t facility 

Present 
operation
al 
capacity 

STP 
opera
tional 
gap 

1 Mangal
uru 
City 
(South 
bank of 
the 
river 
throug
h 
missing 
links of 
UGD) 
 

40.04 MLD 25 MLD 15.04 
MLD 

52.25 MLD 25 MLD 27.5 
MLD 

2 Baikam
pady  
industri
al  area 

6 MLD 0 0 0 0 0 

3 MSEZ 
RR 
colony, 
Angara
gundi, 
Kudum
bur 
Villages 

1.17 MLD 0 0 0 0 0 

4 Town 
Panchay
ath, 
Bajpe 

1.64 MLD 0 0 0 0 0 

5 Jokatte 
village 

0.94 MLD 0 0 0 0 0 
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As per The Hon’ble NGT, an action taken report on the same may specify 
the gap in sewage generation within the catchment area and its 
treatment, latest compliance status by the violators and remedial 
measures taken, if any, as on 31.01.2023 shall be submitted and this 
action taken report has to be placed on the website of the State PCB with 
intimation to the violators by email that if they wish to respond to the report 
before this Tribunal, 
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ACTION PAN/ACTION TAKEN IN COMPLIANCE TO THE NGT ORDER 

DATED:21.11.2022 
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Sl.N
o 

Direction/Observations of 
Hon’ble NGT 

Responsible 
Department /Authority 

Remarks 

1 Entry of  domestic  
sewage  all  along the 
river through Storm 
Water Drain from the 
South bank of the river 
through missing links of 
UGD 
 

Mangaluru City 
Corporation (MCC) 

The details of Number of Wards Covered, total Pollution, total Sewage 
generation, Wet Well Capacity etc. related to Phalguni River catchment area are 
submitted as below;  

 

The details of the existing STP :- 
Under KUDCEM project sewage treatment system was designed for ultimate 
population during the year 2026 with over all treatment capacity of 88.75 MLD. 
 

Under KUDCEMP, 4 STPs are constructed. Out of these two STPs are related with 
the sewage generated in the Phalguni River Catchment area and details are 
submitted as follows; 

Sl.N
o. 

STP Location Capacity 
in MLD 

Technology Location 

1 STP at Kavoor 43.5 Extended aeration 
followed by 

Lat:12.915591o 
Long:74.853707o 

Sl.No Particulars Details 
1 Total Area ---- 

2 Wards covered  12 to 36, 40 to 47 and 56 
3 Estimated Population (2026) 3,70,816 
4 Total area covered under UGD 50% 
5 Estimated sewage generation 40.04 MLD 
6 Wet well capacity 52.25 MLD 
7 Pump Capacity 35 MLD 
8 Sewage taken into the STP for 

treatment 
25 MLD 

9 Treatment Gap 15.04 MLD 
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tertiary treatment 
system 

4 STP at 
Pachanady 

8.75 Extended aeration 
followed by the 
tertiary treatment 
System 

Lat:12.925126o 
Long:74.884412o 

 
              Outlet point of Pacchanady STP                                                            STP at Kavoor                                                             

Utilization Gap of STPs 
 

Sl.No Location of STP Design 
Capacity 
in MLD 

Operational 
Capacity in 
MLD 

Gap in utilization 

1 STP at Kavoor 43.5  21  22.5  
4 STP at Pacchanady 8.75  4.0  4.75  

Total 52.25  25  27.25    
 

Long term measures: 
 

 Proposed to construct new UGD network in un-sewered area 
 Replacement of old lines, installation of additional pump and increasing the 

capacity of existing Wet well, so as to transport the sewage from wet well to 
STP. 
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 Augmenting the capacity of STP, so as to treat the total sewage with the time 
line for implementation from One Month to Twenty-Four Months. 

Detailed Action Plan submitted by the Mangaluru City Corporation is 
attached as Annexure-3 

2 Underground drainage 
(UGD) facility with terminal 
Sewage Treatment Plant 
(STP)  in Baikampady  
industrial  area to Take care 
of sewage /sullage discharge 
from Godown, commercial 
establishments, hotels and 
some small industries, 
Labour quarter’s /sheds 
.etc. 

KIADB and Mangaluru 
City Corporation 
(MCC) 

Sl.No Particulars Details 
1 Total Area 9.46 Sq, Km 
2 Total area covered under UGD NIL 
3 Total Houses Industrial Plots 506 
4 Total Industrial Plots allotted  506 
5 Total Commercial Establishments 12 
6 Total Housing Units 80 
7 Total floating population 10,000.00 (AVG) 
8 Estimated Sewage generation  6 MLD 
9 Sewage taken into the STP -Nil- 
10 Treatment Gap 100 % 

 
Action plan 

Sl.
No 

Ward 
Number 

Identified Gap Action 
plan 

Fund Scheme Time 
Limit 

1 10 Baikampady 
Industrial Area 
15 Kms 
network, 
Construction of 
1 Wet Well & 
3MLD capacity 
STP 

Line 
estimate 
prepared 

40 Cr NA 18 
months 
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The estimation of quantity of Sewage generation and cost of UGD and STP 
construction submitted by the Mangaluru City Corporation is attached as 
Annexure-3 a 

3 Initiate action for 
treatment and disposal of 
sewage generated from the 
area around the Baggundi 
lake such as, MSEZ RR 
colony, Angaragundi, 
Kudumbur Villages 

Mangaluru City 
Corporation (MCC) 

Sl.No.  Particulars Details 
1 Total Area 8.49 Sq Km 
2 Total wards covered 8,9 & 10 
3 Total Population MSEZ RR Colony -3000 

Angaragundi, Kudumbur 
Villages – 7126 

4 Total area covered under 
UGD 

0% 

5 Estimated sewage generation MSEZ RR Colony  i.e. 0.32 MLD 
Angaragundi & Kudumburu 

Village(0.85MLD) 
Total-1.17 MLD 

8 Wet well capacity 0 MLD 
9 Sewage taken into the STP 0 MLD 
10 Treatment Gap 1.17MLD 
11 Proposed  STP capacity  1.5 MLD 

 
Action Plan 

Sl.
No 

Ward 
Number 

Identified Gap Action 
plan 

Fund Scheme Time 
Limit 

1 8 & 9 MSEZ R & R 
Colony –
Construction 
of  2 Wet-well 

Work 
awarded 
for the 
constructi

GOK KIUWMIP 24 
months 
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& 1.5 MLD 
STP 

on of 
1.5MLD 
STP 

2 10 (Wet 
well 
zone 12 
A of 
Angarag
undi and 
12B of 
Kudumb
uru) 

Uncovered 
areas in the 
ward at 
Angaragundi 
& Kudumburu 
4 Kms & 2 
Wet wells 

DPR 
prepared  

1852 
Lakhs 

NA 24 
months 

 

 Detailed Project Report for providing Sewerage System to Angaragundi and 
Kudumburu Residential Areas prepared for an amount of 1852 Lakhs. 

 MCC has appointed a consultant through KUIDFC for the preparation of DPR 
and DPR for the construction of 2 wet wells is finalized and submitted to the 
Government for obtaining necessary approval. For construction of wet- wells 
the lands are identified. 

 A Sewage Treatment Plant o capacity 1.5MLD (SBR Type) was awarded on 
16.02.2023 and the construction work is under progress. 

Proposed land details 
Sl.No Location Purpose 

of Land 
required 

Survey 
No./Village 

Extent 
(in 
acres) 

Status 

1 Angaragund
y 

Wet well Sy.No.-39 0.20 Govt. Land KIADB 
land identified 
(land to be 
reserved) 
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2 Kudumburu Wet well Sy.No-
25/1A1A1 
and Sy.No.-
90 

0.09 Govt.Land (land to 
be reserved) 

 
STP Construction site MSEZ RR Colony                                                

 
Wet well Construction site 

Detailed Action Plan submitted by the Mangaluru City Corporation is 

104



Action Plan in the matter of OA 307/2022 (PB) 

16 
 

attached as Annexure-4 

4 Treatment and disposal of 
sewage generated in the 
area near airport and 
Bajpe  

Town Panchayath, Bajpe  The Action Plan Includes; 
 For providing Fecal Sludge and Septage Management (FSSM) system 
 For Interception & Diversion (I&D) works  
 For Providing UGD system to Bajpe town with terminal STP of capacity 20 

MLD, with Total estimated Cost of Rs. 1929.25 lakh. The details are submitted 
as below; 

Total area of the town 19.92 Sqkm 
Total wards 19 
Total population of the town as per 
2011 census 

18,507 (Bajpe – 9701, Malavooru – 
3468, Kenjaru – 5338) 

Estimated Sewage generation 1.64 MLD 
Under Ground Drainage system Bajpe town is not covered by Under 

Ground Drainage system 
Gap No treatment and disposal system 
Present treatment system At present, the town has partial 

individual Septic tank and Soak Pit for 
houses to dispose the sewage. 

Gaps identified  At several places the generated sewage 
(either grey or black) is discharged 
directly into the drains by hotels, 
restaurants, apartments, marriage hall, 
lodges, households etc., and further it 
reaches nala and finally joins to 
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Gurupura river. 

Overall Action Plan of  Town Panchayath, Bajpe 
Sl.No Action Plan Estimate Cost Scheme under 

which the 
fund raised  

Time line 

1 For providing FSSM 
system 

Rs.   456.25 lakh DPR yet to be 
prepared  

No time 
line is 
given 
 

2 For I&D works Rs. 1473.00 lakh 
3 For Providing UGD 

system to Bajpe 
town with terminal 
STP of capacity 20 
MLD 

11613.00 

 Total Rs. 1929.25 
lakh 

 

KUWS & D Board Division Mangaluru has prepared the proposal and 
submitted to the Town Panchayath Bajpe. (Copy attached as Annexure-5). 
The detailed Project report is yet to prepare. 

 Treatment and disposal of 
sewage generated in the 
area near Jokatte village 

 Village Name 62 Tokuru 
 

Total Population as per 2011 
census  

7433 

Present population (17 % 
Decadal Growth) 

8697 

Total Household 1900 
Estimated Sewage Generation 
 

0.94 MLD 
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Treatment and Disposal of 
sewage 

 Each house has Septic 
tank for disposal of 
Black water and is 
disposed through the 
cess pool tanker once it 
is filled. 

 No facility to manage 
the grey water. The 
same  is being 
discharged into the 
storm water 

Proposed Action Plan includes; 
 

1. Construction of Septic tank and Soak Pit 
As per Government direction, awareness has been created to provide  two 
chambered system consisting of Septic tank and Soak Pit and the same  is being 
circulated among the General public. Under the Swachh Bharath Mission 
(Rural)-Level 2, a detailed project report is prepared for the Community level 
Soak Pits at Different habitation in the village Panchayat limit and is being 
approved. The proposed project costs is about 51.3014 Lakh and is under tender 
process. 
 
Detailed Action plan  Submitted is attached as Annexure-6 

5 There is no proper Solid 
waste collection 
mechanism in the 
Baikampady industrial 
Area. The Construction 
debris (C and D waste) and 

KIADB and Mangaluru 
City Corporation 
(MCC) 

Action taken by the Jokatte Village Panchayath 
 

 Dry and wet waste is being collected separately and the wet waste is being 
processed at Waste Management Complex (Swacch Sankeerna) for the 
production of compost and dry waste is being stored for final disposal. 
Quantity of compost generated and details of its utilization.  

 Waste Management Complex is already constructed and is used for the 
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solid waste including 
plastic waste are being 
dumped everywhere across 
the industrial area 
including the bank of the 
backwater of Gurupura 
River. 

processing of wet waste and for storing of collected dry waste. 
 

 

 
Swaccha Sankeerna (Dry waste Collection centre 

 
Action taken by the MCC  
 

The MCC has deployed 2 Door to Door Waste collection tippers of capacity 
 1.5 ton and 1 ton each respectively (with Vehicle Nos. KA 19 AB 5623 and KA  

19 A 7690) for collection of domestic solid waste from Baikampady  
Industrial Area. These vehicles make 2 trips/day for collection of solid 
 waste and cover the entire industrial area. 
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Collection of waste in the Industrial area 

 
Three major solid waste/ C & D waste illegal dump sites were  identified in  
the industrial area for disposal, which are as follows; 
 
1. Industrial area at Jokatte Road 
2. River bank at Kuluru Bridge 
3. Along the Road within the industrial area in parallel to Kudumburu  
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Hole.(ODC Road) 
 
The Following action plan is being submitted to prevent the illegal dumping of 
solid waste in the above area; 
 

Sl. 
No 

Action plan Fund Scheme 
Time 
Limit 

Remarks 

1 Fencing all 
along the 
identified 
area 

Gene
ral 
Fund
s 

MCC shall 
seek 
funding 
from CSR 
component 
of different 
industries. 

10 
months 

1. Works at Jokatte 
Road cannot be 
taken up as it is 
outside the MCC 
limits. 
2. Fencing of river 
bank at Kuluru 
Bridge shall be 
taken up, after 
obtaining 
necessary  
permission from 
the Port Authority. 
3.. Development of  
Green Belt / Urban 
Forest is being 
considered for 
fencing. 
3. Any 
development / 
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construction 
activity within the 
Baikampady 
Industrial Area 
shall be taken up in 
coordination with 
the KIADB. 

2 Installing 
CCTV to 
monitor at 
Strategic 
locations 

SBM IEC 6 
months 

MCC has already 
installed 18 nos. of 
solar powered 
CCTV Cameras 
(which can be 
relocated) at 
different strategic 
locations across 
the city. 

3 Installing and 
commencing 
the operation 
of the C&D 
waste 
processing 
unit at 
already 
identified 
C&D waste 
site 

SFC 
& 
Gene
ral 
Fund
s 

- 1 year DPR is under 
completion stage. 
The project shall 
be implemented 
immediately after 
the tender is 
awarded.  
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4 Awareness to 
people 
through 
paper 
notification   

SBM 
Fund
s & 
Gene
ral 
Fund
s 

- NA MCC has been 
publishing 
notifications 
regarding 
awareness on 
segregation of 
waste  for general 
public 

Installation of CCTV camera at ODC Road 

 
 

Detailed Action plan and Action taken report submitted is attached as 
 Annexure-7 

 Action Plan to Check illegal 
discharging of sewage through 
tankers dumping/discharging 
indirectly in to rivers 

Mangaluru City 
Corporation (MCC) 

Sl.No Action plan Time Limit give 
specific timelines 

1 Installation of GPS tracking to all the cess 
pool vehicles 

6 months 

2 Geo co-ordinations of route 6 months 
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3 Implementing the manifest system to 
track the collection and transportation of 
sewage from generation of disposal point 

1 year 

4 And Bar code system will be developed to 
all those tankers involved in the sewage 
collection 

1 year 

 
All the cess poll vehicles will be informed to implement the GPS tracking  
system as mentioned above within 6 months and along with  bar code  
system within 1 year time line. 
 

Detailed Action plan submitted is attached as Annexure-7a 
 Minor Irrigation Department 

who is the in charge of 
protecting the river boundaries 
shall initiate steps to conduct 
the a comprehensive survey on 
river encroachment along with 
the other line departments such 
as Revenue, CRZ,  MCC and 
corresponding Town/Grama 
Panchayat and take 
appropriate action against the 
encroachers.   

Minor Irrigation The Executive Engineer, Minor irrigation and Ground water  
Development Section, Mangaluru has submitted the compliance report  
vide letter Dated:18.05.2023 and stated that, 
 

To conduct the comprehensive survey on river encroachment, the work 
 is assigned to the survey team of National Institute of Technology, 
 Karnataka (Suratkal) which involves following steps: 

 Historical Analysis of River Boundary using GIS 
 Geo-referencing 
 Data Digitization 
 Change detection 
 Analysis and Interpretation 
 Visualization 

The Work will be completed within 45 days and after obtaining the finding,  
the exact quantum of river encroachment will be assessed and the  
concerned competent authority will be initiated to take appropriate action  
on the encroachers. 
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The letter with detailed report is attached as Annexure-8 
6 Submit compliance to 

conditions imposed 
during clearance of 
Maravooru vented dam 
with respect to the  
minimum flow to Down 
stream of the dam 
during summer season. 

Zilla Panchayat, PRED, 
Mangalore 

The Executive engineer, Rural Drinking Water Supply and Sanitation Cell, 
Dakshina Kannada District has submitted the letter dated:17.04.2023 stating 
that, No CRZ Clearance has been obtained from the Coastal Regulation 
Authority for the construction of the Maravooru Vented dam. 
 
The Copy of the letter is attached as Annexure-9 
 

7 Ensuring Zero Liquid 
Discharge in all the 
industries and 
establishment of ETP in 
all small-scale 
industries irrespective 
of effluent quantity 

KSPCB There are 11 major effluent generating industries are operating in the 
Baikampady Industrial area. Out of which 8 industries  have provided Zero 
Liquid Discharge facility by installing the ETP followed by RO system and 
recycling /reusing the treated water completely within their premises.  
 
The Action has been initiated on remaining 3 non-complying industries, wherein 
Closure order has been issued to 02 industry, and Notice of Proposed Direction 
(NPD) has been issued to 01 industry.  
Further, for violation of the consent condition and discharge of effluent Closure 
direction was recommended for 01 industry.  
 
The Details of status of ZLD in major effluent generating industries are as 
Annexure-10 

8 Initiation of action against 
the non-complying 
industries which are 
habituated to discharge into 
storm water  drains   

KSPCB The Board has initiated the action against the violating industries mentioned in 
the NGT Order 
 

There are 8 violating industries identified in the Joint Committee report and the 
Board has initiated the action against these industries and report has been 
submitted to the Head office with the following recommendations; 
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 Issue of Closure direction along with imposition of Environmental 

Compensation and seeking authorization for filing the Criminal Case for 
violation- 03 industries.  

 Recommended for Closure direction along with imposition of Environmental 
Compensation and seeking authorization for filing the Criminal Case for 
violation- 02 industries.  

 Issue of Notice of proposed direction along with imposition of 
Environmental Compensation-01 industry 

 Issue of Show Cause Notice- 01 industry. 
 Recommended for levying the Environmental Compensation for 01 

industry.  
 
Consolidated table specifying the industry name, violation and action 
taken is attached as Annexure-10 
 

Further, 
The Environmental Compensation is calculated as per the NGT directions in the 
matter of OA No. 593/2017 for levying the Compensation on Mangaluru City 
Corporation and Karnataka Industrial Developmental Board for discharging 
untreated Sewage into the river and is as follows: 
 
 EC for Mangaluru City Corporation (MCC) -2495.81 Lakhs 
 EC for Karnataka Industrial Areas Development Board (KIADB)-739.5 

Lakhs 
 

The letter forwarded to Board Office with a recommendation to levy the EC is 

115



Action Plan in the matter of OA 307/2022 (PB) 

27 
 

attached as   Annexure-11 & 12 
9 KSPCB to take up 

strengthening of its 
laboratory at Mangaluru, 
adequate man power to be  
deployed  and  upgrade the 
laboratory with advanced 
equipments.” 
 

KSPCB The KSPCB has taken up strengthening the Regional Laboratory located at 
Mangaluru with procurement of new additional equipment to upgrade the 
existing laboratory with total budget cost of Rs. 58,15,731/-. 
 
The details of the equipment purchased with quantity and cost is attached 
as Annexure-13 
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Conclusions and Recommendations of the Joint Committee: 
 

After going through the details of the Action plan/Acton taken report of the concerned 
departments in compliance to the Hon’ble NGT order dated:21.11.2022, the committee 
has made the following observations, 
 
 

 Action plan for Establishment of Sewage Treatment Plant for Baikampady 
Industrial area. 

 

The NGT in its order dated 21.11.2022 has directed the Mangaluru City Corporation and 
KIADB to initiate the action to construct a proper UGD system with terminal sewage 
treatment plant for treating the sewage generated in the Baikampady Industrial Area. 
 
In this regard, the Mangaluru City Corporation (MCC) has submitted the estimated 
quantity of sewage and cost of the proposal for the establishment of Common STP at 
Baikampady Industrial area.  However, vide its letter dated 02.05.2023, the authorities 
MCC have informed that, KIADB has to prepare the DPR and action plan for 
establishment of Common STP at Baikampady Industrial area (Copy of the letter is 
enclosed as Annexure-14). 
 
 

However, the KIADB in its letter vide No: KIADB/MNG/Tech/EE/MUDA/1394/2022-23, 
Date:08.12.2022 & 14.02.2023 has requested the Commissioner, Mangaluru City 
Corporation for submission of proposal for providing UGD network & STP for 
Baikampady Industrial area. (Copy of the letter is enclosed as Annexure-15 & 16). 
 
 

Thus, both the responsible agencies till date, have not submitted any time bound 
action plan/proposal with respect to providing UGD with terminal STP in the 
Baikampady Industrial area and also, there is no clarity among the agencies 
regarding the responsibility of preparing action plan/construction of STP in 
Baikampady industrial area either by MCC or by KIADB. 
 
Hence, the committee is of the opinion that, the Hon’ble NGT has to give clear directions 
to KIADB for providing UGD and for construction of STP in Baikampady Industrial Area, 
as the agency is responsible for the development and maintenance of the basic 
infrastructure of the Industrial area.  
 
Further, in compliance to the Hon’ble Supreme Court order dated:22.02.2017 with 
respect to the Writ Petition 375/2012, KSPCB has issued the directions to the KIADB 
authorities for establishment of Common Effluent Treatment Plant (CETP) at all 
Industrial area/estate developed by KIADB on 27.08.2019 (Copy of the Board letter 
are enclosed as Annexure-17).  

 
 Timeline for the completion of the given Action Plan: 
 

The committee is of opinion that, the action plan to address the entry of sewage into the 
Gurupura River submitted by the Mangaluru City Corporation, Town Panchayat, Bajpe 
and Jokatte Grama Panchayat lacks the time bound commitment with respect to its 
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implementation. All projects are in planning stage and there is no time bound 
commitment for the approval of DPR from the concerned authority, details of fund 
earmarked and release, commencement of the project and completion of the same. 
 
There are also issues like land acquisition (if required) for construction of Under 
Ground Drainage (UGD) System and terminal Sewage Treatment Plants (STPs) and the 
time line for the commencement and completion of the project. 
 
As per the meeting proceedings held at Zilla panchayat, Dakshina Kannada District on 
02.05.2023, it is opined by the concerned departments, that implementation of the 
submitted action plan needs to undergo an elaborate process such as identifying the 
land for Purchase /acquisition of land with detailed Survey to be undertaken, 
preparation of DPR, approval of DPR and fund release from the concerned 
Department/Government. Hence, at this junction, only time period required for the 
execution along with action plan for implementation may be given, however, the exact 
timeline can be specified only after the tendering process and release of fund to the 
specific projects by the Concerned Heads of Department /Government (Copy of the 
proceedings are enclosed as Annnexure-18). 
 
 

Hence, committee is of opinion that a direction may be issued to the Government 
for the immediate release of fund for the implementation of the action plan 
submitted by the Concerned authorities. 
 
 Construction of C&D waste processing plant; 
 

 
The Joint committee in its report has majorly observed that there is no proper collection 
mechanism for the Construction and Demolition (C&D) waste in the jurisdiction of 
Mangaluru City Corporation (MCC) resulting the illegal dumping of such waste in the 
Baikampady industrial area /other parts of the city and encroachment of CRZ area and 
river beds.  There is also pollution of water body due to illegal dumping of solid waste. 
 
The authorities of MCC have failed to establish the C&D waste processing facility even 
after identification of site for the said purpose in the year 2020. The failure to start the 
collection and processing of C&D waste from the MCC has resulted in the illegal 
dumping of waste in the area and there are no concrete steps taken from the Authorities 
to address the problem. 
 
 
 Immediate action to be taken; 

 

Apart from the implementation of the action plan, the committee recommends the 
following short- term measures by the respective local bodies (MCC, TMC Bajpe and 
Jokatte Grama Panchayat), KIADB and KSPCB in order to protect the Gurupura river 
from pollution.  
 

 Drains in this industrial area are filled with different kinds of wastes, to name 
few; plastic packaging materials, the thermocol, plastic bottles, dead branches of 
tree, dead leaves, rags etc. Hence, Mangaluru City Corporation/KIADB shall 
install steel mesh/screens at intermediate places along the drains to check the 

120



Action Plan in the matter of OA 307/2022 (PB) 

32 
 

entry of solid waste (Especially Suspended Solids/Floating materials) into the 
river and deploy dedicated persons to clean it regularly.  

 Further, there are illegal dumps of C & D waste and other types of solid waste on 
either side of its roads in Baikampady Industrial Area.  Therefore, as a onetime 
measure, a clean-up drive shall be undertaken by KIADB in co-ordination with 
MCC to remove all the solid waste and Construction/demolition waste 
accumulated on road sides of the Baikampady Industrial area.  

 The Jokatte Panchayat and TMC Bajpe too shall install steel mesh/screens/trash 
booms at intermediate places of nala to check the entry of solid waste into the 
river and deploy the dedicated persons to clean it regularly. 

 The TMC, Bajpe shall come out with their solid waste management plan in their 
jurisdiction 

 Jokatte Grama Panchayat shall install CCTV cameras in their jurisdiction where 
the solid waste and Construction & demolition wastes are being illegally 
dumped, especially at the junction of the Baikampady Industrial area. 

 The KSPCB shall direct all industries to dispose the sewage (where ever there are 
no STP for the treatment of Sewage generated from industries) through 
Corporation authorized cess pool tankers only and MCC has to ensure that the 
tankers are disposing the same to Sewage Treatment Plant directly and not into 
the wet wells. 

 The KSPCB shall monitor the industries and shall ensure that all water significant 
industries adopt the practice of zero liquid discharge to conserve the water 
resource and the treated water shall be recycled/reused within the industry. 

 The KIADB shall ensure that no accommodation for the workers is facilitated in 
the designated industrial plots meant for industrial activities and initiate the 
action to vacate all such plots/industrial sheds which are being used to 
accommodate the labourers illegally. These accommodations have canteen 
facilities within them, at present, sewage and sullage from these quarters are 
being discharged directly in to drains without any treatment  

 The Coastal Zone Management Authority (CZMA) shall take up the survey of CRZ 
area and initiate action on illegal encroachment of the Backwater Creek and 
Mangrove plantation in the Baikampady and surrounding area. 

 The Panchayath Rural Water Supply and Sanitation department, Zilla Panchayat 
shall ensure minimum ecological flow in the downstream of the Marvooru 
vented dam during summer season. This will help the propagation of aquatic bio 
diversity in the river.  

 There should be mechanism for regular cleaning of storm water drains within 
the industrial area. The same may be implemented by KIADB through Industrial 
Association. 

 The entire Baikampady Industrial Area shall be provided with Fencing (barbed 
wire/any other material) with suitable watch & ward system, to check the 
indiscriminate disposal of Plastic Carry bags filled with Municipal solid Waste by 
workers of industrial area.  

 Separate Parking area shall be developed either by KIADB or by New Mangalore 
Port Authority(NMPA) for parking heavy trucks at the entrance of the industrial 
area to prevent indiscriminate parking within the Baikampady industrial area 
and to avoid dust pollution from their movement. 
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GAP ANALYSISI AND ACTION PLAN SUBMITTED BY THE  MANGALURU CITY 
CORPORATION IN COMPLIANCE TO THE HON’BLE NATIONAL GREEN TRIBUNAL 
ORIGINAL APPLICATION No. 307/2022  
 
Hon’ble NGT, Principal Bench, New Delhi has passed an order OA No:307 of 2022   dated: 
29.04.2022 based on the “News item published in The Hindu dated 26.04.2022 titled 
“Flow of industrial effluents into Phalguni results in fish kill”   
 
In the Order following observation’s were made with respect to Sewage enter into 
the Phalguni river from the Mangaluru City Corporation area, 
 
There are seven major drains flowing across the entire expanse of Mangaluru City and 
falling into river Phalguni carrying treated and untreated sewage/ industrial 
effluents into the river Phalguni. The  drain details are  listed below: 
 

1. Storm Water drain (Major Drain Entering from Mangalore City) joining point at 
Backwater of Gurupura river near Kudroli (12.870525,74.829327) 

2. Storm Water drain (Drain Entering from Bolor, Thannirbhavi) joining point at 
Backwater of Gurupura river near Amruth Vidyalay, Bolor (12.888015,74.8206) 

3. Storm water drain -Skate City Garden Point, Ashoknagar ( 12.894928,74.823993) 
4. Storm Water drain (Major Drain Entering from Dambel) joining point at Backwater 

of Gurupura river near Dambel (12.903643,74.821358) 
5. Storm Water drain (Drain Entering from Padukodi, Church) joining point at 

Backwater of Gurupura river near Padukodi Church,Kulur (12.927644,74.829748) 
6. Kudumbur hole  Backwater of Gurupura river at ELF Gas (Drain Entering from 

Baikampady Industrial Area, Jokatte, Baggundi lake outflow, Angaragundi, 
Kudumburu village) (12.945400,74.835393) 

7. Kudumbur Bridge Backwater of Gurupura river (Drain Entering from Jokatte village, 
MSEZ RR Colony, MRPL Marshy land, Baggundi lake outflow, Angaragundi, 
Kudumburu village) joining point at Backwater of Gurupura river at Total Gas 
(12.948843,74.832835) 

 
Aprt from these the Hon’ble Tribunal observed that,  
 

1. There is no Underground drainage (UGD) facility with terminal Sewage 
Treatment Plant (STP)  in Baikampady  industrial  area to take care of 
sewage/sullage discharge from Godown commercial establishments, 
hotels and some small industries, Labour quarter’s/sheds. etc. 
Responsible organizations like KIADB and Mangaluru City Corporation 
(MCC) are required to initiate action to construct a proper UGD system 
with terminal sewage treatment plant 

 
2. Mangaluru City Corporation also has to initiate action for treatment and 

disposal of sewage generated from the area around the Baggundi lake 
such as, MSEZ RR colony, Angaragundi, Kudumbur Villages so as to 
prevent joining of untreated sewage into Baggundilake thereby to 
Gurupura river 
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3. There is no proper Solid waste collection mechanism in the Baikampady 
industrial Area. Construction debris (C and D waste) and solid waste 
including plastic waste are being dumped everywhere across the industrial 
area including the bank of the back water of Gurupura River. KIADB and 
Mangaluru City Corporation (MCC) being responsible agencies are 
required to initiate action to bring in a proper collection mechanism of 
Municipal solid waste/C and D /plastic and other types of waste and 
create awareness too in co- ordination with Industrial Associations. 

 

4. There were lot of complaints in Media and by Industries Association that 
cess pool operators are discharging sewage through tankers and 
dumping/discharging indirectly in to rivers. Committee suggests that 
KIADB, MCC, ZP, PRED, Industrial Association and Police shall have to 
install CCTV Camera at Strategic locations in their respective jurisdiction to 
prevent any unauthorized/illegal dumping of waste water/sewage/solid 
waste in to the river 

 
In view of the Hon’ble NGT Order the Action Plan for the above observations 
in compliance to the Order is herewith prepared and is as follows; 
 

 
 

1. BACKGROUND OF MANAGLURU CITY SEWAGE MANAGEMENT 
 

 
The existing sewerage system was established in the year 1961 , The city had a population 
of 1.41 lakhs in 1961 and designed for projected population of 2.00 lakhs at 113 Lpcd for 
the year 1991   
 
The city was divided into 7 drainage zones. and the other  

Sl.No Sewerage zones River 
catchment area 

Drain  

1 Zone 1 to 5 Five being 
drained 
towards 
Gurupura River 
basin (Palguni) 

Kudroli Drain 
Boloor 
Ashokangara-
Dumbel Drain 
KandathPalli 
drain 
Pandeshwara 
 

Treated in 
Kavooru STP 

2 6 & 7 Three towards 
Nethravathi 
river basin. 

 Treated in 
Jeppinamogaru 
STP 

 
 

1.1 Sewage Network 
 
Whole Mangalore city was divided into four sewage districts namely North district, East 
district, West district and South district. Each district has one sewage treatment plant. 
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Sl.No Division River catchment area 
1 North district Nandini River and Sea 
2 East district Palguni River and Sea 
3 West district Palguni River and Sea 
4 South district Nethravathi River and Sea 

 
1.3 Sewage Treatment Plant Details 
 
Under KUDCEM project sewage system was designed for ultimate population at the year 
2026 with over all treatment capacity of 88.75 MLD. 
 
 Under KUDCEMP, 4 STPs are constructed. These STPs are designed for ultimate 
population of 2026. 
 

Sl.no. STP Location Capacity(MLD) 
1 STP at Kavoor 43.5 
2 STP at Jeppinamogaru 20 
3 STP at Madhyapadavu 16.5 
4 STP at Pachanady 8.75 
5 TTP at Pilikula 6.50 
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2. PHALGUNI RIVER CATCHMENT AREA AND EVALUATION OF EXISTING 
SEWARGAE SYSTEM 

 
2.1. Area Details 
Phalguni river catchment area comes under Zone-1 to 5 & zone 9  in terms of Drainage 
area and East & west District in terms of sewage district. 
 
Following are the area details of Phalguni Catchment area. 
 

 
At present there are total 9 wet-wells are constructed through which the sewage in the area 
(Zone 1 to 5  & 10) is collected lifted to the STP located at Kavooru and zone 9  to STP located 
at Pachanady. 

 

Sl.No Particulars Details 
1 Total Area ---- 

2 Wards covered  12 to 36, 40 to 47 and 56 
3 Estimated Population (2026) 3,70,816 
4 Total area covered under UGD 50% 
5 Estimated sewage generation 40.04 MLD 
6 Wet well capacity 52.25 MLD 
7 Pump Capacity 35 MLD 
8 Sewage taken into the STP for 

treatment 
25 MLD 

9 Treatment Gap 15.04 MLD 
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2.3. Action Plan for the gaps identified 
 

Sl.N
o 

Ward 
Numb
er 

Identified Gap Action plan Fund Scheme Time Limit 

1 25 & 
26 

Chilimbi – Malaraya temple road – 
Daivajna hall – Hoigebail – wetwell. 

 

Work 
awarded 

GOI & GOK AMRUT 6 Months 

2 27 Jarandaya Temple Boloor – Sulthan 
battery Road – wetwell.  

Work 
awarded 

GOI & GOK AMRUT 6 Months 

3 27 Uncovered areas in Boloor 5 Kms & 2 
Wet well 

Line estimate 
prepared 

10 Cr. NA 18 months 

4 25 & 
26 & 
27 

Replacement of old lateral lines  5 
Kms 

Line estimate 
prepared 

10 Cr NA 6 months 

5 25 The part of uncovered area in the 
ward –Dwaraka nagara, tantri lane, 
near Kottara school 2 Kms 

Work 
awarded 

GOI & GOK AMRUT 6 Months 

6 25 Uncovered areas in the ward about 5 
Kms 

Line estimate 
prepared 

6 Cr NA 6 months 

8 27 Replacement of Pumps & Accessories 
in Wet well No-1@ Sultan Battery   

Line estimate 
prepared 

4 Cr NA 6 months 

9 16 & 
17 

There are some uncovered areas – 5 
Kms 

Line estimate 
prepared 

8 Cr NA 6 months 
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Sl.N
o 

Ward 
Numb
er 

Identified Gap Action plan Fund Scheme Time Limit 

10 16 Replacement of Pumps & Accessories 
in Wet well No-2A1 @ Kodical & WW-
2A3@ Dumbel   

Line estimate 
prepared 

6 Cr NA 6 months 

11 16 Replacement of Pumps & Accessories 
in Wet well No-10 @ Bangrakuloor  

Line estimate 
prepared 

5 Cr NA 6 months 

12 12,13, 
14 & 
15 

Uncovered areas in the ward about 
25 Kms, 5 Wet wells & 5 MLD STP 

Line estimate 
prepared 

100 Cr NA 18 months 

13 18 Uncovered areas in the ward about 5 
Kms & Replacement of old line 2 KMs 

Line estimate 
prepared 

8 Cr NA 10 momths 

14 19 Uncovered areas in the ward about 5 
Kms & Replacement of old line 3 KMs 

Line estimate 
prepared 

8 Cr NA 10 momths 

15 19 Replacement of Pumps & Accessories 
in Wet well No-9 @ Pachanady   

Line estimate 
prepared 

4 Cr NA 6 months 

16 20 Uncovered areas in the ward about 
10 Kms & 2 Wet wells 

Line estimate 
prepared 

20 Cr NA 18 months 

17 21 Uncovered areas in the ward about 5 
Kms  

Line estimate 
prepared 

6 Cr NA 6 months 

18 22 Uncovered areas in the ward about 5 
Kms  

Line estimate 
prepared 

6 Cr NA 6 months 

19 23 Replacement of old line for 5 Kms  Line estimate 
prepared 

6 Cr NA 6 months 

20 23 Replacement of Pumps & Accessories 
in Wet well No-2B@ Kottara   

Line estimate 
prepared 

5 Cr NA 6 months 

21 24 Uncovered areas in the ward about 5 
Kms & Replacement of old line 3 KMs 

Line estimate 
prepared 

10 Cr NA 10 months 
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Sl.N
o 

Ward 
Numb
er 

Identified Gap Action plan Fund Scheme Time Limit 

22 28 Replacement of old line for 3 Kms  Line estimate 
prepared 

5 Cr NA 6 months 

23 29 Replacement of old line for 5 Kms  Line estimate 
prepared 

 7 Cr NA 6 months 

24 30 Replacement of old line for 2 Kms  Work in 
Progress 

GOK KIUWMIP 2  months 

25 30 Replacement of old line for 1 Kms  Work 
awarded 

GOK KIUWMIP 1  months 

26 
 

30 Replacement of Pumps & Accessories 
in Wet well No-3B@ Kodialguttu  

Work  
tendered 

SMART City SMART City 9Months 

28 31 Replacement of old line near Bejai 
Anegundi  2  Kms 

Line estimate 
prepared 

5  Cr NA 8 months 

29 32 Uncovered areas in the ward about 3 
Kms  

Line estimate 
prepared 

5 Cr NA 5 months 

30 33 Uncovered areas in the ward about 2 
Kms & Replacement of old line 2 KMs 

Line estimate 
prepared 

5Cr NA 8 months 

31 34 Uncovered areas in the ward about 2 
Kms  

Work 
awarded 

GOK KIUWMIP 2 months 

32 35 Uncovered areas in the ward about 3 
Kms  

Line estimate 
prepared 

4 Cr NA 5 months 

33 36 Uncovered areas in the ward about 3 
Kms  

Work  in 
progress 

GOK KIUWMIP 6 months 

34 36 Uncovered areas in the ward about 
10 Kms & 2 Wet wells 

Line estimate 
prepared 

20 Cr NA 18 months 

35 36 Replacement of Pumps & Accessories 
in Wet well No-9B@ Kongurumatta 

Line estimate 
prepared 

4 Cr NA 6 months 
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Sl.N
o 

Ward 
Numb
er 

Identified Gap Action plan Fund Scheme Time Limit 

36 40 Replacement of old line 5 Kms Line estimate 
prepared 

8 Cr NA 8 months 

37 41 Replacement of old line  Work  in 
progress 

SMART CITY SMART CITY 18 months 

38 42 Replacement of old line 2 Kms Work  in 
progress 

GOK KIUWMIP 6 months 

39 42 Replacement of old line 2 Kms Line estimate 
prepared 

3 Cr NA 5 months 

40 43 Replacement of old line 3 Kms Line estimate 
prepared 

5 Cr NA 6 months 

41 44 Replacement of old line  Work  in 
progress 

SMART CITY SMART CITY 18 months 

42 44 Replacement of Pumps & Accessories 
in Wet well No-4@ Kandathpalli 

Work  
tendered 

SMART City SMART City 9Months 

43 45 Replacement of old line  Work  in 
progress 

SMART CITY SMART CITY 18 months 

44 46 Replacement of old line 5 Kms Line estimate 
prepared 

8 Cr NA 8 months 

45 47 Replacement of old line 5 Kms Line estimate 
prepared 

8 Cr NA 8 months 

46 55 Replacement of old line 2 Kms Work  in 
progress 

GOK KIUWMIP 6 months 

47 55 Replacement of old line 2 Kms Line estimate 
prepared 

3 Cr NA 4 months 

48 56 Uncovered areas in the ward about 
10 Kms & 2 Wet wells 

Line estimate 
prepared 

20 Cr NA 18 months 
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Sl.N
o 

Ward 
Numb
er 

Identified Gap Action plan Fund Scheme Time Limit 

49  Utilization of Treated water from 20 
MLD STP at Bajal by MSEZ linking to 
Kavoor STP 

Line estimate 
prepared 

50 Cr NA 24 months 

50  Utilization of Treated water from 
16.5MLD STP at Surathkal by MSEZ 
CETP  

Line estimate 
prepared 

30 Cr NA 24 months 

   Total Cost  412 Crs   
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3. Gap Analyssis of City Corporation Mangaluru – North bank of the Phalguni River Area    around the 
Baggundi lake such as, MSEZ RR colony (Ward No 8 & 9), Angaragundi, Kudumbur Villages (Ward No 
10) 

 
3.1. Area Details 
 

Sl.No.  Particulars Details 
1 Total Area 8.49 Sq Km 
2 Total wards covered 8,9 & 10 
3 Total Population MSEZ RR Colony -3000 (Taking 750 

Houses) 
Angaragundi, Kudumbur 
Villages – 7126 

4 Total area covered under UGD 0% 
5 Estimated sewage generation MSEZ RR Colony  i.e. 0.32 MLD 

Angaragundi & Kudumburu 
Village(0.85MLD) 
Total-1.17 MLD 

8 Wet well capacity 0 MLD 
9 Sewage taken into the STP 0 MLD 
10 Treatment Gap 1.17MLD 
11 Proposed  STP capacity  1.5 MLD 

 
 
 

Sl.N
o 

Ward 
Number 

Identified Gap Action plan Fund Scheme Time Limit 

 8 & 9 MSEZ R & R Colony 2 Wetwell & 
1.5 MLD STP 

Work 
awarded 

GOK KIUWMIP 24 months 
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Sl.N
o 

Ward 
Number 

Identified Gap Action plan Fund Scheme Time Limit 

 10 Uncovered areas in the ward at 
Angaragundi & Kudumboor 4 
Kms & 2 Wet wells 
 

DPR is 
finalized and 
submitted to 
the 
Government 
for obtaining 
necessary 
approval 

20 Cr NA 24 months 
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4. Gap analysis of Baikampady Industrial Area 
 

4.1. Area Details 
 

Baikampady industrial area is a major industrial are allocated at Dakshina Kannada district on the bank of Phalguni River 
surrounded by the Back water of the river influenced by the Sea. 
 

Sl.No Particulars Details 
1 Total Area 9.46 SQKM 
2 Total area covered under UGD NIL 
3 Total Houses Industrial Plots 506 
4 Total Industrial Plots allotted  506 
5 Total Commercial Establishments 12 
6 Total Housing Units 80 
7 Total floating population 10,000.00 (AVG) 
8 Estimated Sewage generation  6 MLD 
9 Sewage taken into the STP -Nil- 
10 Treatment Gap 100 % 

 
 
At present there is no Underground Drainage System in the area part from major industries which have the septic tank and soak pit for 
the disposal of sewage majority of the industrial shed, godown, labor shed, and commercial establishments are letting the sewage into the 
storm water drain which is ultimately joining the Phalguni  river. 
 

Sl.N
o 

Ward 
Number 

Identified Gap Action plan Fund Scheme Time Limit 

 10 Baikampady Industrial Area 15 Kms 
network, 1WW & 3MLD STP 

Line estimate 
prepared 

40 Cr NA 18 months 
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